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CORAM* 

THE HON I3LE MR. H. RME NDRA PRASAD, MEER ( AD r.v 

ORDE.R 

H.RAJENDRA PRAS, IE1BER(A),Shri Mikanda Mahala, Engineering 

Assistant, DoOrarshan Kendra, Bhubaneswar, Joined the 

Cuttack Kendra on 17.7.1989. He was shifted from 
*he 

Cuttack to Bhubaneswar in March, 1993, along with rest 

of the staff of Cuttack Kendra when the whole outfit 

was shifted to Bhubaneswar. 

2 	On 4.10.1993, orders were issued by the Chief 

Engineer, Eastern Zone, All Iria Radio and Televjsicn, 

Calcutta,transfrring a total, number of 45 Engineering 

Assistants between varic*is Kendras in the Zoz. The 

applicant, Shri Mahala, filed this application on 

19. 10. 1993 i.e., within 15 days of the issue of the 

impugr orders. The application was admitted, and the 

ff 

U4 



7 
2 

transfer 	stayed, on 20,10.1993. The apPlitrant has 

continid in his present post for more than 9 

months on the strength of the stay order granted in 

this cases  

3. 	The official has cited two grounds in support 

of his prayer for quashing the impugned order * 

The transfer order is in violation of the 
declared policy of the Department, and 

He has been in his present post in Bhubaneswar 
for less than a year, 

4. 	The official does not appear to have represented 

to the authorities against the transfer, but simply 

sought a jicja1 intervention from this Tribunal. 

51 	I have examined the facts of the case carefully. 

I must, to start with, say that the argument of the 

applicant suffers from the basic fallacy that his 

transfer from Bhubaneswar was before the ccmpletion 

of his tenure. In support of his argunnt he cocutes 

his tenure at Cuttack and Bhubaneswar separately and 

would want the date of his Joining at the latter 

station to be counted as the beginning of a n, 

tenure. This cannot be accepted because the entire 

staff of Doordarshan Kendra got shifted enmasse, 

from Cuttack to Bhubaneswar, and the affected staff 

were also granted due and generous benefits in the 

wake of Mach shift. in the circumstances, it is to be 

he id that his tenure in the present appointment counts 

from July, 1989, and not from March, 1993, as claimed 

by him.J He has thus completed his full tenure in the 
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present appointment at Cattac]Vubaa,ar, 

6, 	I have also scrutinised the transfer policy 

of the Ministry of Information and Broadcasting, a copy 

of which has been filed by the applicant. I do not find 

anything in this policy which has been negated or 

transgressed by the impugned order. On the contrary, 

it has been clearly stated that in th4natter of postings, 

officials who have not already been posted at a 

particular station shall have precedence over others 

who haw aire ady had full, tenure at that station. The 

sane policy also stipulates that,as far as possible, 

every emplo'ee will be posted to a category'CI station 

at least once during his se rvice, The applic ant is 

obviously going to a cetegory'C' station although, t$e 

policy d ocune nt, and the annexure 

thereto, being as old as 1981, docnot contain the 

name of Tuensang, possibly because it was connissjcned 

later, it is stated by the respondents that the applicant 

is the seniormost Engineering Assistant in Doordarshan 

Kendra, lliubane3qar, while, on the other hand, Shri 

Aurobinda MiEhra has already completed his prescribed 

stay in a difficult station in the MOrth East, it may,, 

incidentally, be possible that due to the aon..joining of 

the applicant, another official who has already completed 

his tenure in the North East is awaiting relief. 

7. 	Considered thus from any point of vie'i, there is no 

justification for not complying with the orders issued by 

the Rspont nt No.2, The said order does not violate 
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any policy nor is it discriminatory açainst the applicant, 

since a number of officials have been shifted from easy 

to difficult stations and vice-versa. I do not thus find 

any re a CR for the stay granted in this case nearly 

9 montjs ago to continue any longer. The sane is, 

the refore,vacated with a direction that the transfer 

c critained in the irrpugned ozde r may be coached with. It 

is for the applicant to project his problenis to his 

superiorsand for the authorities to take a suitable 

decision, This Tribunal has no role bny longer to play 

in this matte r•  

8. 	Thus, the O.A. is disposed of. 

•. s. • .. 	S. 1)5 . ... . S .5 l S • • 

MEMBER ( J) fti STRATIVE) 
Ava 9'. 

Central Administrative Tribunal, 
Cuttack 3erlch, Cuttack. 
August, 5 ,1994/Sarangi. 


